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NAME OF THE COMPANY: M/s. State Bdnk Of
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SECTION OF THE COMPANIES ACT: 7 of IBC, 2016
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India V/s. M/s. Shri

Present: M, Sanjay Kumar Aggla\rwal, RP
Mr. 8. K. Kukreja,,-‘AGM, SB}
Mr. Vishnu Kumar, Advocate for RP
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none had been received. In the absence of any

resolution plan and the CIR period having expired on 30" September 2019,

the COC which comprised of only one Financial Creditor, i.e. State Bank of

India, had passed the reso!ution»a“pproving the liquiaation of the assets of the

Corporate Debtor.,
The said resolution appears as [tem No. 10 on the Agenda. As per the decision
n by the COC and in the facts and circumstances of the case, there is no
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legal impediment in "gamg;i@x iquidation df the assets of the Corporate
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inth ‘\;’anjay Kumar Aggrawal, the present RP
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as the Liquidator in this case. Hjs '
. © T His consent in Form AA is
i on record,

t
Accordingly, we hereby confirm lhe a
ppointment of Mr. Sanj
jay Kumar

Aggrawal as the Liquidator in this case. Let steps be taken in accordance with

the law and interim report be filed periodically, -

Application under Section 19(2) of the Code is pending in which Non- -Bailable

A warrants has been issued. The same have not been executed as yet. Ld. RP

submits that the Ex-Directors have their residence fn Karnal. He" accordmgly

prays that the Non-Bailable Warrants be executed through the, S:SP Karnal.

*-.

Accordingly, fresh Non- -Bailable Warrants be issued by the Reglstry to be

executed through concerned pohce station on the qumdator (Llrmshmg full

particulars. § i ’ .
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Be listed as and when further action in this case is taken i
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